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IN THE CENTRAL ADMINISTRATIVE TRIJUNAL (25%;2 o

PRINCIPAL BENCH
NEW DELHI.

DA=955/94 Date of decisisn 13,10,95
MA-3311/94 U

Honlble Shri N.V.Krishnan, Acting Chairman
Hon'ble Smt.Lakshmi Swaminathan, Member (J)

1o Smt.3.K. Bharaduwaj,
Stenographer(3.5.0.J.)
Central Water Commission,
Ministry of Water Resources,
West Boock-II,R.K.Puram,

New Belhi, :

2., Smt,Summan Arora,
Stenorapher, B&P ODirectorats,
Central Water Commission,
Ministry of Water Resources,
R«.K.Puram, New Delhi,

3o Smt.Sunita Taneja
5tenographe r (NON; ,
Central Water Commission,
Ministry of Water Resources,
ReKosPuram, New Delhi.

8, Smt.,Ritu Dutta,
Stenographer, C.M.C.Dte,,
Central Water Commissian,
Ministry of Water Resources,RK Puram,
New Belhi.

50 Shri Chander Parkash,
Stenographer (MuN),
Central Wat«r Commission,
Ministry of Water Resourcss,
ReKo.Puram, New Delhi.

6. Smt, Indra Gurnani,

-, Stenagrapher,

B&R Coordination Dte,,
Central water Commissioan,

- Ministry of Water Ressurces,
ReKsPuram, New Delhi,

7. Smt.,Rajni Manocha,
Stenographer,
Admn.10,Ministry of Water Resgurces,.
Central Water Commission,
ReK.Puram, New Delhi,

8o Smt,Kanta Gurnani,
Stenagrapher (B.C.D.),
Central Water Commission,
Ministry of Water Resources,
R.K.Puram, New Dslhi.

oo+ Petitioners,
(By advocate Shri S.K.Duggal )

Vs,

Te qugn af India,through Secretary,
Ministry of Water Resourcss,
Sharam Shakti Bhauan,

Neyw Dalhlo
W .
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2 The Chairman,
Central Water Commission,
Sgwa Bhawan, R.K.Puram,
New Delhi.

. .Respondunts
(By Advocate Shri Me.K.Gupta )

ORDE R (DRALY

(Hon'ble Shri NeV.Krishnan, Acting Chairman )

MA 3811/94 hag been filed by the apolicent for
condonation of delay, which issue has been raisec¢ by the
respondents in the reply. Challenge is ta the sesniurdty
of the stenographers issued on 29.11.89, MA statas that
the appiicants served notice On 2105092, to which a3 raply .
was given by the respondents, Hence they filed this OUA
on 17.3.1994, It is submitted that the OA is within

limitation. Ws have heard the learned counsel for the

applicant. Ue are unable to appreciate the argumaits that 7

despite of abow Facts‘the DA is claimed to be within

limitation-ssnisrity list was issued on 29.11.1939,

Representation should have been filed within a reasonable o

time which yould be six months, Notice was issugd by thy

applicant as late as on 21.5.1992. Having done g2, they
should have filed the OA within 18 months from Lhas datz.
fyen that has not been done JOA is naopelcssly paired by

limitation. MA does not givea any grounds for candonati an, -

MA is dismissed OA is consequently alsy dismissad.
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(Smt.Llakshmi Swaminathan) fMV.Krishnan j

Member (3J) Acting Chairaan
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